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ORIGINAL APPLICATION NO.1842/94

FRIDAY, THE FOURTH DAY OF NOVEMBER, 1994

"

ShriiA.N.Vujjanaradhya, ~ ...Member (3)

. . Shri'T.V.Ramapan. .+ <Member (A)

K, Ragkumar, 33 years, '

S/o Sri A.K.R.Kurup,

Abhilash, 6/52 1 Cross,

E.G.Puram, Vivekanagar, _

Bangalore-560 047, - ~ sesApplicant

Advocate by Shri A.S.Natarajan,

Versus
!

1. The Secretary,
Ministry of Defence,
Government of India,
New Delhi,

2, The Director Generel,
EME Civil,
Army Headquarters,
D.HQ. F.CG.
New Delhi,

3. The Commander, :
Takaniki Group Vaidut Aur S
Yantrik Ingineyari Nukhyalaya, e
Headquarters Technlcal Group (ENE),
Delhi Cantt,10.

4, The Commundant i
515 Army Base Uorkshop,"e
Ulscor, : . T

Bangalore- 560 00s8. .+ Respondents

URDER SR

Shri T.,V¢sRamanan, Member (A)

We have heard the learned counsel for the

Ny



. applicant,

2, In this cése, the applicant was removed from
/ '

service by order dated 28th'ﬂarbh, 94  after an enguiry

was condycted under rule 14 of the CCS (CCA) Rules, 1965.
Rgainst this order; the applicant filed an apﬁeél‘before
the Rppellatejﬂuthority i.e, Respondént No.3 on 18th April,
94, Apparently,_the appeal havihg not been dispoéed of
‘even afger a period of six months, the applicant.has.come
to this Tribunal seeking relief. We, houever, consider

that it would be most appropriate if we were to direct

Respondent No.3 to dispose of the appeal within a period

" of two months from the date of receipt of a copy of this

order by him, ue accordingly direct, The order to be
passed shall be a speaking order, R cdpy of this appli-

cation may be made available to Respondent No.3.
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